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is not defhed cafindt exibt ana it is
il of achntily 1, ﬂmm 1
am fiot worriéd at’ al with régura to
the cdnténBon the so-calldd noh-
ekiztent bisik aré not capable
of amendment.

Now, the preamble That 18 again
lomethl which has been said in the
?oﬂebddy said that there is
no debate I read in the newspapers
and journals articles written by people
who have been very vocal about this,
I do not watt t6 mention their names
but all of them had been aganst the
view which had been taken by the
government

Their articles had been very elabora.
tely printed in well known weeklies and
monthlieg in this country and one of
them had sald the preamble could
not be amended I do not know
why it cannot be amended In the
Keshavanand Bharati Case, the Supre-
me Court held that the preamble is
part of the Constitution On what basis
do they say that the preamble is not
part of the constitution? I do nol see
any valid objection  nor is there any
validify in the objection, that the pre-
amble ig not part of the constitution
and therefore it cinnot be amended

Most of the matters which have been
referred to and which were relevant
for a reply by me at this stage had
been deait with by me and I am quite
sure that when thig Bill comes yp for
consideration in this House at a jater
stage, every one of those points, I hope
only relevant poinis, will be raised and
will be tdken into account by the gover-
ment tn deciding whether any changes
are nedesttiry of whether the Bill ag it
1s can Jo thréugh, &fr, | wouild request
you to pxt t8j motion to the vote of
the Bowsk

MR SPEAKER: The question is:

of MPs. (Amdt) Bil

“Yhat leave be granted to intro-
auce a B} fuithér to amend the Con.
#tustion of Mt "

The motion way adopted.

SHRI H R, GOKHALE: ] intvoduce
the BilL

MR SPEAKER- Itemg 18, 16 and IT
are postponéd and will be taken up
tomorrow I have got & reguest from
Mr Dmen Bhattacharyya We will
take up item 18

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIJAH) 8Sir, I beg to move®

“That the Bill further to amend
the Salaries and Allowances of
Meamberg of Parhament Act, 1954,
be taken into consideration”

As I gaid the other day, this Bill has
been brought in pursuance of the
recommendations of the Joint Com-
mittee on Salaries and Allowances of
Members The Joint Committee made
various recommendatiohs which werée
considered by the  government,
Having consmdered those recommenda-
tions, the government have decided
that the facilities, etc embodied im
this amending Bill may be agreed te.

The most important provision in the
Bill relates to pemio*x; to ex-membu'oti
The Bill provi r 4 pension
Rs 800 for md:;xber who corcludes
a five term 43 | tneniber, whe-
ther uotisly othetwise,

whether a A %M Pgavxdoﬂd

Piiliapient éF
whethet pa fuch rhbrlbes §KQ

th%dtﬁm

*Moved with the recomrhef¥latioh of th¢ Presifteht.
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<cejling of Rs. 500 is reached. There-
after, whatever be the number of
years a member puts in either House,
he will be entitled only to a pension
of Rs. 500. .

The Bill also provideg by way of
clarification that for the period a
member remaing a minister, he will
be treated as a member for the pur-
poses of this Act. Same members
brought it to my notice yesterday.
1 thought it is a valid point and I
sm moving an amendment to clarify
this point.

‘Secondly, there is now a provision
in the Act enabling a member to
undertake four wir journeys in a
session exceeding 75 days and two
journeys in a session below 75 days.
Sometimeg it js not possible for hon.
members to utilise those passes dur-
ing the session during which the
right arises. So, we have provided
that any air passage which he is not
able to utilise under that relevant
provision during a session can be
utilised by him in the next gession or
the session thereafter, provided the
journey ig concluded within the year
in which the right arises.

SHRI DINESH SINGH (Pratap-
garh): Why not in the inter-session
period?

SHRI K. RAGHU RAMAIAH:
8hri Dinesh Singh hes enquired just
sow and some other hon. Members
also enguired yesterday in the lobby
why they should not be allowed to
wutilize this even.in the inter-session
period. I would beg of them to bear

in mxnd the mpq of this provision.
vy o He il B
it wag incorpéfaled n wag felt at

thaf time that ¢ ‘was diffcult for

Members coming from distant places
in the east or the south of India to
make a rail journey during the ses-
sion time and particularly {n those
days it used to take two oOr three
days to go and another three days to
come back, which means a week. So,
for a week the Members would not be
able to discharge their duties in
the House. Therefore, in order to
enable such members to go to their
constituencies in the remote places,

it was suggested that there should be
w provision for two extra air passages,
and four during the budget session.
8o, the whole gpirit of it is to enable
the members to reach their constitu~
encles during the session time and
return back. If that principle is
accepted, I am sure Shri Dinesh Singh
and other members would appreciate
that it is not possible to extend this
privilege to an jnter-session period.

Then, there are certajn cases where
the members are unable to reach
their constituencies, or reach Delhi,
on account of watcrlogging, rain,
snow Or breach of road or whatever
it is. There is a clause in this Bill
which enable them to gvail of g free
air pass from that area to the nearest
railhead. Thjg applies to all mem-
bers. Supposing the constituency of
a member cannot be reached by train
and if there is a plane service to
that constituency, he can utilise the
free air pass upto to the rail ter-
minal.

Then, a repretentation has been
made, and in fact there is a recom-
mendafign of the Joint Commitice,
that when a,mgqbex‘ Rag t;ean elect-
ed, he lq ke grinbled to draw his
pay trom fhe time he taken dath, gnlt
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not from the ime he takes his seat
in the House. Under the rule, as
it stands, a member can draw his
salary only from the day he takes
his seat in the House and that is
possible only during the session time.
The Committee recommended that
there should be the facility of taking
the oath even when the House is not
sitting in order to enable the mem-
ber to draw his salary from the
date of taking oath. We have consi-
dered that recommendatjon and have
felt that it would be much more
gracious to provide that a member
would be entitled to draw his salary
from the day he is declared elected,
because otherwise sometimes the
Presiding Officer may not be avail-
able and it may not be possible to
administer the oath. Therefore, I am
moving an amendment to that effect
and if the House agrees to it, it will
be incorporated in the Bill.

These are some of the basic fea-
tures of this Bill

In the Bill ag circulated, there are
two or three slight omissions and
oversights which have been rectified,
you kindly see the esmendments,
First of all, the Bill covers every
Members who has served in the
Constituent Assembly or Provisional
Parliament immediately before the
commencement of the 1952 Parliament.
All that is provided for and taken
carg of. If any Member points out
any other lacuna, I shall be most
grateful and shall rectify it on the
floor of the House.

VYesterday, Mr. Samar Mukherjee
in pis speech said that he gbjected to
thig provision as if it is something
very extraordinary. I told him that
this s not something very novel. On
the_gther hand, we are one of the coun-
trles which is logging very much
behind. Many other countries have

BEPTEMBER 1, 1976 - of MPs. (Amdt) ‘g4

Bill
provided for this, and we are one of
Ythe last countries to do 0. If I miay
read out, for the information of the

‘- House, the Hst of pcountries which

have already provided pension, they
are: Australia, Austria, Belgium,
Brazil, Cenada, France, Federal Re-
public of Germany, ‘' Israel, Italy,
Jordan, Malaysia, Netherlands, Nor-
way, Sweden, United Kingdom,
Cameroons, Denmark, Finlang and
the United States of America,

If any new points ure raised, I
shall certainly deal with them in my
reply.

I commend this Bill for the con-
sideration of the House,

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954,
be taken into consideration.”

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th November,
1876.” (24)

SHRI INDRAJIT GUPTA (Ali-
pore): It is obvious from the at-
mosphere in the House that Mr. Raghu
Ramaiah will not have much difficulty
in getting this Bill passed.

We are quite aware of the fact,
which he has now tried to underline,
that there are many countries whose
Parliaments have already provided

pensiong for their Members after
they cease to be Members. The
countries which he read out, with

the exception of ode or two, are all
rather what we call prosperous and
afftuent countries of the West,

AN HON, MEMBER: They are
paying muth more.
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SHRI INDRAJIT GUPTA: W, are
nnayvue‘ofthehctthatouremo-
luments and g0 on are much lower
than those paid in mafy countries.
We know that, we have mentioned
it on so many occasions, that we are
lagging behind, but we are lagging
behind in so meny other things also,

Let me make it quite clear that I
am well aware of the fact that there
are many ex-Members of this House
who are really in quite difficult finan.
cial circumstances. There are a large
number of Members in every Lok
Sabha who, before they were elected
as Members, were more or less full-
time political workers, without any
other source of jncome, Everybody
does not come here from professions.
There are many people on all sides
of the House who come here from
being wholetime political workers
and if ‘hey cease to be Members,
they will perhaps have to revert to
that status, Economically they are
very poorly off.

Nevertheless, I wish to say one
thing. We would have preferreq it
if this Bill providing for pension was
not brought just now gt this particular
stage 1n our country's lhife, The pre-
sent, future and past Memberg will
no doubt be very happy, but I am not
quite sure how the public will look
at this. But then, in such matters wa
always brush aside what might be the
public reaction. At a time of Emer-
gency when many people under the
compulsions of circumstances have
been askeq to sacrifice many things,
in many ways—I do not want to go
into all that now—who even have
been forced to accept lesser emolu-
ments in a way than they were getting
earlier, they would not regard it as
a very good thing that Members of
Parliament should vote for themselveg
an additional facility of this type.

I want to tell the Minister, Mr.
Raghu Ramaiah, that once this Bill 8
passed, he cannot prevent tbis demand
coming up from every State Assembly

Bill

also. On this principle, you cannot
shut jt out. I know, some Stata
Assembly have got it. But the over
whelming majority of the State
Assemblies have not got it. But,
after passing this Bill, naturally, the
flood gates will be opended and every
State Assembly would want it. Why
should you deny pension to ex-MLAs
when you are voting it for yourselves?
You cannot do it,

Then, I woulq say, the opposition
to this Bill on principle, the opposi-
tion to this principle of pension—may-
be, some people here are going to
oppose or vote against it, I do not
know, maybe, they have gone out of
the House—can only to consistent if
they are prepared thereafter to taka
the responsibility of seeing that none
of the ex-MPs also for whom the
party has taken the responsibility,
wherever those ex-MPs happen to be,
in whichever part of the country, ac-
cepts it—if their party has oppoused it,
then they will have to take the res=
ponsibility to see that none of their
ex-MPg accept it—which as & practi-
cal proposition also is really quite
unrealistic, [

I wish to make one or two pointd
more. It has been mentioned just
now that the minimum term that has
been fixeq as qualification for the
pension is a normal term of five
years 1f Mr, Gokhale’s amendments
are passed in the next gession—he
wants to make the term of the Lok
Sabha for six years—in that case,
Mr. Raghu Ramaiah also would have
to amend this Bill

AN HON. MEMBER: Not gneces-
sarily.

SHRI INDRAJIT GUPTA: I do
not know. You know everything, you
please tell me. But my point is, what
about those Members of the Fourth
Lok Sabha who suffereg for not any
fault of theirs that Parliament was
dissolved one Yyear earlier? They
served only for four years. ~ What
about them? According to the provi.
gions of this Bill, they will be deprived
of pension, that is,- those Membern
who have not been able to return tb
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the Lok Sabbha sgafn. T sujpgest €at
fome providien showld Be mate nhowd
them aleo, by putting » specific clause
to that effect. That iy an exceptional
circumstance. It iy not something
which happens normally,

The main point that I would like to
emphasize here, on behalf of my
party, about which we have also given
an smendment—I am very serious
about it—is that I do not think it is
a good thin_g to put ex-MPs on a kind
of higher status than the old freedom
fighters in this country. The problem
of these freedom fighters hag been
discussed timeg without number in
this House. The country gave a
rather delayed recognition to them,
Every Member knows, how many
freedom fighters gtill go on approach.
ing us with representations and so on
and how so many of them are in very
very difficult circumstances. The Gov-
ernment in their wisdom decided
dbout the freedom fighters pension
scheme under which they are given
Rs. 200 3 month, Evep Rs. 200 a
month is not given to a freedom
fighter who has got an income from
other sources of Rs. 5,000 or more per
annum. Any freedom fighter who has
got an income of Rs. 5000 or more
per annum will not get even a pension
of Rs. 200 a month. I want all Mem-
bers to consider this. Would it be a
good thing to put ourselves on a higher
pedastal than the freedom fighters by
prescribing the minimum pension of
Rs. 300, rising upto Rs, 5007 ‘There
also the freedom-fighter friends will
feel that they have been glven a
quantum of pension which is much
lower than that of ex-MPs,

Secondly, there is no distinction
hete of any kind. I would, theréfore
humbly we have
forwarq fhat amendment—that, in the
¢ase of an ex-MP also, i he has got
an iocome from private sources which
amoudts to Rs. 8,000 or more per an-
pum, a8 in the case of fréedom-
Déhters, ‘he, #hbuld not be €ligitle for
this patBicilar petiion. Let ug mot

ople Wha could by only traedom-
fighters but who 4jd not haye the
good luck to become MPs. After all,
the sacrifices they made for the coun-
try were, gsurely, hot less, not com-
putable in terms of less money than
in the case of g person who served
8s M.P. for one term. Ap ex-MP.
will get more pension throughout his
lite than a freedom-fighter who may
have given his whole life for the
country and suffered years and years
of imprisonment, Therefore, we are
moving this amendment. 1 would re-
quest the hon, Members on thet side
of the House particularly, to consider
it coolly, because, I know they have
to deal with many freedom-fighter
friends in their own constituencies
also. You know very well that free-
dom-fighters are specially those who
are aged, old and sick people—T70
yearg and 80 years....

ot fasgfer forsy ¢ (DREDY) T WY
Y wrew wrRe @ E |

ot ¢ oite e : wraw wwTAr o
aEdit & 1
Mr, Mohsin is sitting. He knows
very well because we worry him all
the time with cases of people who are
pleading that a sum of Rs. 200 is
inadequate and should be increased,
Government have not yet agreeq to
increase it except in a few cases.
Therefore, our earnest request to the
Government is that they may not
make a seeming discrimination here
of this nature and they may not give
the freedom-fighters the occasion to
say, ‘You fobbed us off with Rs. 200
per month and you have voted for
yourselves Rs. 300 to Rs. 500 per
month’. Therefore, this ceiling res-
triction should be there. Let anybody
who has not got a private incomre of
Re. 5000 or above enjoy thiz pension
by all theans. But why should ‘these
:ol;ohhm & '‘su¢h ‘sourdes -6f jricorive

‘have much: sétive of feapommti-
Bitity ‘wng ‘patsictisin 'to ‘give'up his
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pension? This is our submission.
Otherwise, we are not certainly op-
posing thls Bill,

MR. SPEAKER: We have a large
number of hon, Members who want to
speak on this...

SHRI K. RAGHU RAMAIAH: So
far ag this section is concerned, there
is a broad agreement, Because we
have a lot of work ahead of us, I
would appeal to them that I would
reply. I am appealing to this side
of the House. They may permit me
to reply, and if I am found deficient,
then that may supplement. May I
then reply, Sir?

MR. SPEAKER: I will not call any
one from the Congress Benches. There
are members on the other side.

Prof. S. L. Saksena,

SYo QHo Qo TAAT (HETIUSAT )
% zq faw &1 fgQg F@r g | gmw
TEF AZT TN § | TAL LT & THTIA
gH gl w9 qaearg o9 § 1 arfwEar
qgeEeY ¥ STET 1500 'AF FAY
fradY & 1 awwr 3w § AT agy gHowo
w1 auy fawdy 81 weefaar a@x
aadlFT ¥ efad} gL e@ T oo
FY R4 faadt &1 %fFa 39 "
wiet & qw F v o g w0 fAer w@r
239 ¥ W TEgeE ) T EHW TAAT
YHGET FT OFA g (BT FT 5T BIET
&Y rw & fod darfaq gra T @ & ?
sigt aF  # AT E ST gAIX A g
g g 39 & [@F $79F Agl g1
ST AN arg § WIT ST oo W §
AT T FET § SAH & wlgaiw wrew
Hrgad § AT 3T F7 999 q7 W@ § |
I AT 3T a5 FT 9rg F3{ TV AR
WYEH G33F Fgd (F 2w ¥ wqq fo
ZAAY ST QU FL AT W 99 F (57
3o 8 fFar 1 zaf@d & sfre w8
% BISH ®BrEeH F1 FH F FH 300 To

Bill
faar s fora & 97 & waw fas sty
7 gw #1 I faw # woF oy qre
&t wT Tfgd ) # Avar sl
T S ® FAAT FT ARG HT §
fr gt s fa¥ ¥fwrsw @
I1fed | 987 & FvET o F &1 wrew
wrEed T §, ¥ qHodlo g W §
zafad g &1 WIS ®iicd  F9)7 6
SATET TorT agl &4 =nfed | A=w g
frazT & 5 wrew wrged & 57 gu
FH & FH 300 To FT 3 HIT I
e e a1 & 5 o gurd 3evw

STIET g & &9 300 ®o ¥ SATET wgY
AT

SHRI P. G, MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, I am
sorry I have to rise to oppose only
that part of legislation which relates
to pension....

SHRI S. A, SHAMIM (Srinagar):
You will not get it then.

SHRI P. G. MAVALANKAR: 1
know that this kind of a remark
will be made. But we do not come
here to find out whether by a parti-
cular legislation we, as individual
members, get something or not get
something. We legislate for g gene-
rality. I can say in advance that al-
though the present piece of legislation
will not entitle me to any pensicn
should I find myself re-elected to this
august House and, therefore, in future
find myself entitled, then because I
oppose this provision of pension today,
it is absolutely right ang legitimate to
expect of me that I will not take such
pension and I will not do so. Any-
way, the question need not be viewed
and discussed by any personal cousi-

derations.
L]

Why I oppose, it is all the more be-
cause of the timing of this particular
piece of legislation. For us, Members
of Parliament, this action is very
wrong and very unfortunate.
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My friend, Shri Indrajit Gupts, gaid
that people will not relish this, end

public opinion will not be favgurable,
He ig right.

SHRI S. A, SHAMIM: But Parlia-
ment ig supreme.

SHRI P. G. MAVALANKAR: But
even if people cannot relish ii, they
will not be able to say it. They are
afraid now a days of even talking
about these matters openly because
of the general atmosphere of emer-
gency. The Press is censored. So,
the Press cannot comment even if
they want to comment adversely on
this. Therefore, I feel that we should
not really seize thjs particular oppor-
tunity or occasion when everything is
in a sort of tight situation, and when
it is not open and free for the public
to react and comment upon this kind
of legislation,

I ask, further, one more Question.
I5 it right, proper and just for us,
as Members of Parliament; to go on
passing something which concerns us
and our interests and simultaneously
disregarding the interests of so many
of our fellow countrymen outside?

SHRI R. S. PANDEY (Rajnand-
gaon): A point of order, Sir. We
are not discussing about present Mem-
bers’ pension. We are discussing
about those who have ceascd to be
Members of Parliament, those ex-
Members of Parliament,

MR, SPEAKER: It js a puint of
intervention.

SHRI P. G. MAVALANKAR: That
is my first point. That is why 1 feel,
this js not a very happy timing Al-
ready—I am talking of times before the
emergency but even more so times
after emergency—already the status
and strength of our parliamentary
institutions have been weakened, and
in the eyes of the people, hy and
large, we are not really, quite often,
I find, respected ag honourable mem-
bers of w democratic imstitutiem.
I ask in wll sincerity whether by

passing this kind of a legiilation, will
we not adg té that kind of feelivg¥
Are we to go down. furthetr in the
eyes of the public? Will they not
feel that when there is this emergency,
Members of Parliament are doing this
for themselves and their former
colleagues while not doing thig for
other people? My friend Mr. R. S.
Pandey objected by way of some point
of order which, as you ruled, Sir, was
no point of order at all. I invite his
attention to one thing. When he was
the Chairman, I was a Member of the
Joint Committee on Salaries and
Allowances. He will perhaps recall
this. When the proposal for pension
came, I wag a member at that time
and at that very initial stage itself I
registered my strong protest and
opposition to that proposal. Then
Pandey ji told me, when the proposal
comes in more concrete form you can
then give your reasons why you
oppose it. But soon thereafter I found
one fine morping that I was no longer
a member of that joint committee,
ang so that opportinity of registering
my protest is available to me only on
the floor of the House today. My
friend Mr. Indrajit Gupta is perfectly
right when he asks, how can you put
former MPs. above freedom-fighters?
1 understand, moreover, that he has
an amendment which says that if a
former MP has got some income per
year he should not get this king of
facilitiy of pension. That is a good
proposal which Government should
accept. If suh a person is having
certain income, he should not be given
this pension.

When Himachal Pradesh Assembly
passed a legislation in 1978 to give
pension to former MLASs., and when
the Maharashtra Vidhan Sabha at
about the same time was in the
process of having this consideration
and Mr, A. R. Antulay, the present
Secretary of the Congress was in
charge of this thing when the
Vidhan Sabha was considering this
matter, -at that #ime in 1878, I invited
the attention of the hon. Prime Minis~
ter when I wrote to her two letters on
18th February, 1973 and again on
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24t Febryary, 1978. I would only
quote a few lines. I said:

“fhe Members of the Himachal
Pradesh Vidhan Sabhe have, I
understand, passed recently a Bill
entitling all past, present and future
MLAs of that State to the benefit
of receiving life pension. On the
face of if, this ig an extra-ordinary
step. If true, it is wrong in ethics
and improper in law. I cannot
understand how elected members in
their capacities as people’s chosen
representatives, go about providing
for their future in such a manner.
I am sure, you will share my dis-
gust with such a piece of legislation
which is both unusual and unfor-
tunate.

Educated and enlightened public
opinion in the country has naturally
and rightly reacteq sharply against
such a provision of life pension for
the retired or defeated legislators.
I expect and trust that you will give
the lead in the matter by publicly
discouraging and denouncing such
steps taken by our legislators,

T am sure you will personally look
into this matter with a view t¢ dis-
couraging such legislation by the
state Assemblies anq even by
Parliament.’

Sir, the hon. Prime Minister replied
personally to these two letters on
March 12, 1973 and this ig what she
wrote to me:

“I have your letters regarding
pension for the Himachal Pradesh
M.L.As. The point is well taken
It is difficult to justify such a law
at a time when there is need for
utmost economy and austerity.”

Therefore, I am asking as to what
had happened between 1973 and 1876
which does now justify this kind of
pension provigion to Members of
Parliament.

Then, Ty next point is this. My
esteemed friend, Shri Raghu Remaiah
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Bill

quoted a number of countriez. And
Shri Indrajit Gupta rightly said that
most of them are the prosperous
countries who can afford it. Apart
from that, the Minister only quoted
hglf the facts. When he quoted thuse
countries where pension provisions
are available, he should have &lso
quoted further facts that there are
two kinds of schemes obtaining—
Members who are actually Members
for the time being in the House—
Upper or Lower—and they contribute
voluntarily to a particular fung and
then when they ceased to be Members,
they then got a certain benefit. Alter-
nately, there are schemes of outright
pension. Further, the Minister did not
tell the House that in most of the
countries, the amount of pension was
available to Members of Parliament
who had put in at least two terms
meaning thereby eight to ten years.
And, what is more important is the
agelimit which was ranging between
fiftyfive and sixty, or onwards. So,
one can understand if a person has
put in at least two terms—8 or 10
years—as a Parliamentary representa-
tive. But, when he has reached the
age of fiftyfive or sixty years, he can-
not be an active worker and, in that
case, a pension may be given. But
what is the point in giving pension to
those who have one term of five
complete years? Is that person ehigible
for getting it? But, then, perhaps,
had there not been this concession,
and consideration, the present Lok
Sabha may not have passed this! I
do not know! /

Anyway, my point is that it is not
really fair to us when you gay that
other countries have it. Other coun=-
tries have it on those lines which
I just now indicated, and not generally
for even a short-term—one term of
four or five years or whatever the
period or whatever be the constitue
tional requirement and whatever be
the agelimit. Suppose in our Parlia-
ment, a Member becomes g Member
at the age of twenty-five. And suppose
he hag @ five years’ term only. Then
at the age of thirty, he starts drawing
his pension! Is that the idea of 2
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~pension? Is it right ang proper? If
~you want to give pension, at least you
do it in such 4 way that you say that
“he hag served Parliament for a certain
wnumber of ®years—say two terms,
‘minimum of ten years—to get the pen-
-gion, or you say at the age of 55,
~whichever is earlier. Suppose he has
put in one term but he has reached
“the age of 55 or sixty or whatever the
age limit that is fixed. I can under-
~stand that at the old age, he cannot
‘function  effectively outside. My
-argument further is in opposition to
‘another point. I want to-say one
thing. (Interruptions). A pension
is to be given to an ex-M.P. But if
“he was a Member of the Fourth Lok
“Sabha between 1967 ang 1971—he will
not get it. Why do you deny this
privilege of having the pension to him?
“0f course, I oppose the whole idea of
‘pension in the way you are bring-
ing in this Bill. So, I do not want
“tg go into details at this stage.
All T want to repeat is that this is not
“the time to bring this kind of legisla-
“tion at this particular juncture and
“time when public criticisims are not
available to us.

One more point and I have done.
Shri Raghu Ramaiah mentioned about
one aspect of the Bill. The present
practice is that unless a newly elected
Member takes the oath in the House,
~he cannot get any salary. Sometimes
-it does happen that he may have been
elected, but the House may not meet
for four or six weeks. Then, in that
~pase, what has to be done? I suggest
.for the consideration of the House
whether we cannot follow the practice
An the House of Commons.

In the House of Commons, the
Joractice is that when a Member is
elected in a by-election, because this
Jhappeng naturally only in a by-elec-
fion, or at any time, when a new
“Member is elected, when the House is
not in session, then according to their
Practice, a Member who is immediately
declared elected by the Returning

«Officer becomes entitled to receiving
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his saldry from the day of the declara-
tion of his election. (Interruptions).
He is not given -that salary until he
has taken the oath on the floor of the
House. In the House of Commons the
practice thus is that the salary is not
payable until he has taken the oath.
But, it is due to him from the date
of the election. Why do I say all this?
It is because the Members who have
been Members of the first and sub-
sequent Lok Sabhas will recall that,
consistently the Chair has ruled in
this House that a Member of the Lok
Sabha must take the oath on the
Floor of the House and then only he
gets the salary and other privileges
and benefits. There have been certain
forceful arguments behind this prac-
tice. So, if you want a member to
start getting salary from the date he
is elected, I would like to gsay that let
him be paid from that date but the
actual salary should become payable
only after he takes oath on the Floor
of the House.
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‘BHRI K. RAGHU . RAMAIAH X
just . wanted -to say that n!tu the
"hon. Members's speech 1 may be cal—

“led for one minute and then after the~

.lunch recess it can go on.

MR. SPEAKER: You can spoak now
‘for a minute. .

SHRI K. RAGHU RAMAIAH: May
‘X reply?

MR. SPFAKER: Not reply. You
-wanted to say something before
‘Junch. The hon. Minister.

SHR] K. RAGHU RAMAIAH: Am]1l
called upon to reply to the debate
‘now?

MR. SPEAKER: No, no. There are
‘two more Members. Do you want t0
.say_something now_'.'

SHRI K. RAGHU RAMAIAH: You
may call mc after they have spoken.

MR. SPEAKER: I think it is about
‘lunch time now. The hon. Member
*will continue after lunch,

13 hrs.

* The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

"The Lok Sabha re-assembled after
Lunch gt three minutes past Fourteen
«0f the Clock.

[Mg, DEPUTY-SP!AKER‘M the éhair].

‘SALARIES AND ALLOWANCES OF
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shortcomings. But I do feel that there
is a general consensus in the House
about the principle of giving pension
to Members of Parliament. There is
a slight misunderstanding and so
people say that we are giving some-
thing to ourselves. This I feel, is not
e fact. We are approving of pension
to those Members of Parliament who

have already retired. Maybe we will

get the benefit of it later but we are
not doing anything for ourselves as
we are sitting Members

One thing is very clear. There are
hundreds of retireq M. Ps. in this
country who are really in very diffi-
cult circumstances today. Most of
them spent the best part of their lives
in either the Lok Sabha or the Rajya
Sabha or in both, and after retirement

they are really today in difficult
circumstances. I do not imagine all

3a wfafe & g weaw, = W
the Members who are well-to-do

wgra oi€, ag AT Frag DT AH E

gw fog wdr afieg AgeaAY 535 19
w&T WY W Y aad fw Iq qiwfa F
FX FW Gzeq T g fadaw &7
Qo fxo Frar faw wg T Halt W
A " war & agy qaTHgd 987 T
& ¥ AT ¥ g iFo # FHA AR
foa oy §, afes Wagd aeg-axwl &

after retirement. Maybe there are
some who have industries to com-
mand, and big business houses to
manage. But generally it is not the
case. Thercfore, those who have re-
tired from Pavliament and are really
in difficult circumstances must be
given this pension. Therefore, I say

that as far as the principle is con-

cerned, there is a general consensus

in this House, and this measure will
be welcomed by thousands who have
retired fiom Parliament.

@t g

. Jar fw & qrew § wgr §, wod
fow dowy & gfica & gw fadas & We say so much about pension.
AR § dEwa amT . A oAy g, & What, after all, is the amount

o : . involved in it? I feel that not
S s‘m' ’fé} RGN & more than Rs. 1 crore is involved.

There are very few Members who
have retired and who are going to be
benefited by this scheme. On the
whole, I am told there will be 2,211
persons. retired M. Ps., who are going
to be benefited by this scheme. I.
can give you the break-up. As far as
the Lok Sabha iz concerned, those
who retireq after one term number is
1,508; those who retired after two
terms are 180; those who retired after
more than two ferms. are 83; total:
1,772, As far as the Rajya Sabba in

SHRI EBRAHIM SULAIMAN
SAIT (Xozhikode): Mr Deputy-Spea-
ker, ¥ rise in this House not to oppose
this Salaries and Allowances of Mem-
bers of Parliament (Amendment)
Bill I honestly feel that while I do
50, 1 am doing nothiftg uncharitable,
ang 1 also feel thet 1 am not sup-
porting a wrong cause or a wrong
déa. As za:qth; tzm}pg of the Bill
i ‘ofngerned, it inay be a wrong tim-

.*fhe B might alio have a lot of

{
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concerned, those who retired after
one term are 297; those who retired
after two terms the number is 116;
those who retired after more than
two terms are,just 26; total; 439. so,
there are not thousands. There are
just 2,211 persons in a population cf
60 crores, and as many of them are
in difficult circumstances, it is just
and fair that they must be given this
pension. -

It has been pointed out here that
the freedom fighters are getting much
less. Definitely what the freedom
fighters are getting is less, they should
be given much more. There cannot
be any argument about it. The free-
dom fighters have really sacrificed
much for the freedom of this country.
We must have great respect for
them and definitely they deserve
much more than what they are get-
ting now. It has been pointed out by
our learned friend Shri Indrajit
Gupta that freedom fighters who have
an income of Rs. 5,000 from other
sources are not entitled to get any-
thing. This is wrong. Those who
have some income must also get this
pension as far as the freedom fighters
are concerned.,

I have mentioned that there are
shortcomings in the Bill. For exam-
ple, it has been pointed out that
Members of the Fourth Lok Sabha
are not covereq by the provisions of
the Bill because they had not com-
pleted five years. For such a situation
the Members of the Fourth Lok
Sabha are not really responsible. It
is not their fault that Parliament
was dissolved before completing its
full term of five years. Therefore,
consideration should be given to
those who were Members of the
Fourth Lok Sabha, and they must
also get the benefit of this pension
scheme.

Thevmost important' thing is  the
railway pass. It is not being given to
retired NL.Ps. Once in a way the re-

tired members would like to come
to Delhi to participate in the Inde~ ¢
pendence D2y or Republic Day cele- .
brations. At least a restricted railway
pass should be given to them, allow-
ing them to travel 20 to 25 thousand
kilometres a year. This is very much
essential. Such a thing should be
done. I feel, this is very important.

Before I conclude, I want to say
a word about Mr. R. S. Pandey. I
feel, all Members should appreciate J
the great pains that Mr. Pandey has
taken in getting this Pengion Bill
presented before the House. He has |
worked consistently for days to-
gether for months together, some-
times day and night, as Mr. Indrajit
Gupta has said. Therefore, he de- J
serves all the credit ang also grati-
tude. 1

AN HON. MEMBER: Pandit D.
N. Tiwary mooted the idea.

SHRI EBERAHIM SULAIMAN
SAIT: Yes. Both Pandit D. N. Tiwary
and Mr. Pandey have worked very
hard to bring this Bill before the
House. We all appreciate the work
done by both cf them. I hope, the
House will approve this measure and
at the same time, the Minister will
try to rectify the defects that are
there in the Rill. About the railway
pass, which is most essential I hope,
the Minister will consider it favour-
ably. It is so much essential for
the retired Members of Parliament
that it is a must and must be given
under any circumstances.

SHRI PARIPOORNANAND PAI-
NULI (Tehri-Garhwal): I am not
going to make a speech. I want to
ask g few questions.

I would like to know from the Mi-
nister of Parliament Affairs whe-
ther he is going to make a provision
in this Bill about those Members of
Parliament or ex-MPs who have
opposed this Bill or who do not want
to have pension. If they do not want
to have any pension, let them do so.
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Secondly, abaut the railway pass,
T want to know whether he ig going
to consider that or not.

Thirdly, about the medical facili-
ties, there are, very few places where
medical, facilities are available. Is he
going to provide medical facilities in
the Government hospitalg as in other
cases?

Lastly, I want to know whether he
is going to debar or not going to de-
bar those ex-MPs who are income-
tax payers from taking pension.

SHRI R. 5. PANDEY rose—

MR. DEPUTY-SPEAKER: Mr.
Pandey, you have got a full measure
of praise from all the Members. Are
you not gatisfied with that?

SHRI R. S, PANDEY: Mr. Deputy-
Speaker, Sir, as far as the credit is
concerned, I am grateful to the hon.
Members for that....

MR. DEPUTY-SPEAKER: No
speech; only a question.

SHRI R. S. PANDEY: In regard o
Members of Parliament who are go-
ing to get the pension, supposing
they die, I want to know whether
their widows are going to get it.

SHRI N. K. P, SALVE (Betul):
What about income-tax on the pen-
sion? What about tram journeys for
those Members of Parliamen who
are going to get the pension? I want
to know whether the pension is going
to be taxed. Under the provisions of
the Income-tax Act, the pension is
deemed to be salary.

MR. DEPUTY-SPEAKER: It is
only Rs. 500 a month. That comes to
Rs. 6000 a year. It is far below the
exemption limit of Rs. 8000.

SHRI N. K. P. SALVE: It it is re-
ceived by those who are likely to
pay income-tax, I want to know
whether it will be free of tax or not.

1710 LS—3.
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What about train journeys? The
Railway Minister is agreeable. 1
want to know, when he is making
alterations with reference to the air
travel rule, why does he not make a
provision that the Members of Par-
liament who are willing to pay the
difference between the First Class
and the air travel are made entitled
to travel by air?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Mr. Deputy-Speaker, Sir, I
am grateful to all the Members of
the House on either gide who have
spoken as well as those who have
left themselves upspoken for the
gracious support that they have given
to this Bill directly or jndirectly.

1 would first deal with the points
raised by the first speaker, Mr. Indra-
jit Gupta. I am glad. he has ad-
mitted—coming from him, it goes a
long way—that Members of this Par-
liament are one of the least paid in
the world. It is a fact. But, at the
same, he said that probably this was
not the right time to do it. In
any case, I think, he said that we
should not vote for ourselves things
like this, May I ask, if we do not
vote for ourselves, who will vote for
us? This is a kind of modesty which
we, Members of Parliament have—
if I may be allowed the liberty of
using a little varied expression, it is
a kind of complex we, Members of
Parliament have—that, whenever
anything touches the pension or sa-
lary or allowance of Members of
Parliament, some Members become
very touchy and say, “No; you can-
not do ijt; people will think other-
wise”. People want you to be well
paid like anybody else; people want
you to discharge your duties effici-
ently. That is the main thing. They
want you to be paid reasonably.
After all, you must not assume that
only rich people become Members of
Parliament. There are many Mem-
bers who are very poor, and { think,
Mr, Indrajit Gupta himself was kind
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enough to say that there are many
doctors who have lost their practice
by coming here, there are many law-
yers who have lost their practice by
coming here, there are many yoliti-
ciangs who have lost their professions
by coming here. So, this is a whole-
time work. One has to give up every
other profession and come here and
concentrate. That is what the people
want. People, certainly, want you to
live respectably, to live honestly, to
live with integrity. How can a poor
Member live respectably unless he is
well paid? Abeut the rich people,
what you pay with the right hand is
taken away by the left hand, by way
of tax...,

SHRI INDRAJIT GUPTA: The
pension is for ex-MPs; it is not for
ourselves.

SHRI K. RAGHU RAMAIAH: Al
ex-MPs do not become rich. There
are many ex-MPs who are poor.
There may be rich people, but the
majority of them, as far as my know-
ledge goes, are poor people; they are
not landlords or zamindars or, as
somebody mentioned, income-tax
payers; everybody does not pay in-
come-tax,

Anyhow, 1 appreciate the spirit in
which Mr. Indrajit Gupta has plead-
ed for the common man, and I am
also pleading for the common man.
That is why, this Bill has been
brought forward.

One of the points Mr. Indrajit
Gupta made wag that, in the case of
freedom-fighters, we are giving them
only Rs. 200 per month whereas the
ex-MPs will be getting Rs. 500 per
month. Comparisons are always
odious, and more so in this case. The
House will recall that the freedom-
fighter’'s pension, on hig death, is
payable to his wife, unmarried dau-
ghter and so on. But there is no such
provision here, Therefore, you can-
not compeare these two. In the ease
of freedom-fighters, I am told,
depending on the circumstances, some
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draw even Rs. 0800 per month.
Therefore, let us not compare these
two; they are different. The sneiogy
does not apply here.

Mr. Indrajit Gupta and his friends
were asking: what about the Mem-
bers of the 1987—71 Lok Sabha? My
great sympathies are with them; we
fully sympathise with them. There
is a difficulty here. There must be a
limit somewhere. Even in the case
of freedom-fighters, the norrbal rule
is that one should have been in pri-
son for six months, Then, what hap-
pens to the person who was jn the
prison for three months only? A line
must be drawn somewhere. Suppose-
—Gog save this country—in the year
2,000 AD. Parliament is dissolved
after two days, then what happens?
It 1 gsay ‘for a term’ irrespective of
the number of years, that means, for
two days also, you will have to pay
life-time pension, That will not
happen in our life time because we
are Stable, we are elected by intelli-
gent people and we continue for a
long time. But it can happen theo-
retically. Therefore, a line must be
drawn somewhere.

Mr. Indrajit Gupta brought the
analogy of freedom-fighters and said
that, in their case, there was the res-
triction about ‘fincome from private
sources to the extent of Rs. 5,000 or
more per annum, That analogy
should not be brought here. May 1
say that this is taxable? This also
answers the point raised by Mr. Sal-
ve. 1 presume, Thig is taxable.
Therefore, anybody who gets a high-
er income practically gets nothing or
proportionately only a small amount
because it goes by way of tax.

1 do not want to comment on
freedom fighter’s pension. I am not
dealing with that subject. But if you
ask every Member to give a certifi-
cate, I would like to point out, in-
comes keep on changing, there is a
rise, there is a fall; in one year it is
Rs. 5,000, in the next year it meay
be Rs, 10,000 and in the next year
year it may be zero and so on.
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Now are we to go on changing the
pension? There is no fixity abhout the
income. What is more—what is the
method of knowing the agricultural
income? At least businesg people
file income-tax returns but those who
depend on agriculture do not file any
return. Therefore, there is no
method to assess their income....

SHRI INDRAJIT GUPTA: They
will have to flle an affidavit.

SHRI K. RAGHU RAMAIAH: You
want us to file an affidavit in the case
of election expenses. So, let us be
honest about it. Let us know in
advance what we get and what we do
not get instead of depending on affi-
davit cerlificates ang all that sort of
things.

Shri Ramavatar Shestri was touchy
about pension, about the nomencla-
ture. I hope he would not be touchy
when he eats it.

He says that last Friday I referred
to Members' pension. Everybody
knows that pension is not given to
one who is a sitting member. That is
ordinary commonsense. (Interrup-
tions) Apart from that, please lis-
ten to what is in the uncorrected
report, not the corrected report.
Please have patience to reaq it if you
have not already done. It says, ‘I
may add that I propose to introduce
the Pension Bill. I did not gsay
Members’ Pension Bill and it is com-
monsense. . .. (Interruptions) Even
it I haq said it, don't you call ‘Gov-
ernment Servants’ Pension Rules'?
Do you say ‘ex-Government Servants’
Pension Rules'? 1t is alwavs under-
stood, my dear friend....(Interrup-
tiong) Pension is understood to be a
sum of money payable after a Gov-
ernment servant or a Member of
Parliament or anybody receiving a
Salary or remuneration ceases to be
such and ceases to receive that salary
or remuneration. It is basic common-

SHRI VASANT SATHE (Akola):
That is not very prominent there.

Bill

SHRI K, RAGHU RAMAIAH: Then,
Sir, Mr. Mavalankar raiseq points of
nicety, propriety, vageire, vagaira;
vagaria. I want to ask. When is the
appropriate time? I want to know from
Mr. Mavalankar. When is that eus-
picious hour when pension can be
granted? I say any time the House
decides, and the House is deciding
now. ... (Interruptions)

I have already answered the poinb
Mr. Dhote raised about Zamindars,
industrialists and so on. I do not
think there is any Zamindar here. If
there was a zamin, that has been
taken away. Then, Sir, industrialists
are liable to taxation. This will be
subject to taxation. In case of big
landlords, the land ceiling has come
After all, shoulq 95 per cent of the
Members suffer because of the 5 per
cent well-to-do people?

Now, a few points have been
raised on this side. I have already
answered many of Mr. Painuli's
points. But if there are any points
which remain  unanswered....(In-
terruptions) 1 will come 1o that. Be-
fore I deal with Mr. Painuli’s nice
point, let me dispose of one minor
point raised by Mr. Salve. Mr. Salve
said, ‘Please allow First Class rail
travel to be converted into air travel
by payment of the difference.’” May
I bring it to the notice of this House
and to the notice of my hon. friend
that when such a clause was intro-~
duced in the Fourth Lok Sabha, if
my memory is correct, Members said,
‘No, no, no. Rich people will take
advantage of it. Please delete that
clause.! Theretore, I deleted it. Then,
Sir, I want notice for such a
change. . .. (Interruptions)

Regarding railway pass, somebody
said that the Railway Minister is
agreeable. Of course, the Railway
Minister is a nice man. I do not know;
to my memory, this matter has not
been considered by Government as a
whole, but anyhow, I am not saymg
anything. All I say is, let us take
what jg in the Bill.
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Sir, 1 have enswered all the
points. . . . (Interruptions)

SHRI N. K. P. SALVE: One of the
wittiest speeches we have ever
heard.

SHRI K. RAGHU RAMAIAH: Mr.
Painuli is very anxious to know why
I do not provide here that those who
are opposed to it, will not get the
pension. The point is this. The public
already know that those who oppose
and consume the pension are not very
straight. That is all.

MR. DEPUTY-SPEAKER: I I
heard - Shri Ramavatar Shastri right-
ly, he said that he did not want to
press his amendment.

SHRI RAMAVATAR SHASTRI:

Yes 1 seek leave of the House to
withdraw it.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the Wrneo 45 grant leave

to Shr4 Ramavatar Shastri to with-
draw his amendments?

SOME HON. MEMBERS: Yes

Amendment No. 24 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1054,
be taken intp consideration.”

The wmotien was adopted.

MR. DEPUTY-SPEAKER: We go
{0 clause-by-clause consideration.
Clause 2 has no amendments. The
question is:

‘““That Clause 2 stanq part of the
Bill»

The motion was adopted.

Clause 2 was added to the Bill.
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Clause 3.—(Amendment of section 1)
MR, DEPUTY-SPEAKER: On
Clause 3, there is emenéiment No. 35
by Mr. Dhote.

SHRI JAMBUWANT DHOTE: I
beg to move amendment No. 35,1
beg to move:

Page 1, line 10,—

for “Salary, Allowances eand Pen-
sion”

Substitute—

“Honorarium and Allowances”
(35).

MR. DEPUTY-SPEAKER: I will
put amendment No. 85 to vote.

Amendment No. 35 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 3 stand par{ of the
Bill™

The motion was adopted
Clause 3 was added to the Bill.

Clause 4 - (Amendment of seclion 2)
Amendment made;

Page 1,—
for clause 4, substitute—
«Amendment of section 2.

4. In section 2 of the principal Act,
for sub-clause (b) of clause (e), the
following sub-clause shall be substi-
tuted, namely:—

‘(b) in relation to a new mem-
ber,—

(i) where such new member is
a member of the Council of States
elected in a bienniel election, or
nominated, to that House, the
period beginning with the date of
publication of the notification in
the official Gazette notifying his
name under section 71 of the
Representation of the People Act,
1951 (43 of 1951); or
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(i) where such new member
is a member of the House of the
People elected in a general elec-
tion held for the purpose of
constituting a new House of the
People, the period beginning with
the date of publication of the
notification of the Election Com-
mission under section 73 of the
salg Act; or

({ii) where such new member
is a member of either House of
Parliament electeq in a bye~
election to that House or a mem-
ber nominated to the House of
the People, the period beginning
with the date of his election
referred to in section 67A of the
said Act or, ag the case may be,
the date of his nomination,

and ending with, in each such case,
the date on which his seat becomes
vacant.” (42)

(Shri K. Raghu Ramaiah)

MR. DEPUTY-SPEAKER: The
question is:

“That clause 4, as amended, stand
part of the Bill.” .

The motion was adopted

Clause 4, as amended, was added to
the Bill.

Clause 5.- -(Amendment of section 5)

MR. DEPUTY-SPEAKER: There
are a number of amendments given
notice of Shri S. N. Singh—not mov-
ing—Nos. 3 and 4; Shri Tuna Oraon—
not moving—No. 5; Shri Ramakrishna
Reddy, not moving.

11 will come to Mr. Tiwary
amendment later as it is introductiot
of new clause. Now, Shri Ramavata:
Shastri.

SHRI RAMAVATAR SHASTRI: I
move amendment No. 12,

Bill
I beg to move:
Page 2, line 10,—
after “gessions” insert—

“and during the period of two
sessions and after” (12)

Suremy Y, HU dMEA wga
At ¢ % FE W AW A
aifgq | WY eqaedr 3@ fadgw &
5 @Y g o v g gt s o
s A q0 gfawr W oqw ¥ F
T Al ovd R OF ar Y aw
7y & JAAT g A A F g
T I § | TG AT A B Q@
&1 Fg ag @ B el g
ST & ATAY T TG AT TR 7Y AFA
& f &1 fwra & o1 8 ar dvm & g
X TH W A KT TELT 990 AT
AT FATA FILT 061 § JT A9 gt
gara Ao fo gw Jom & s §
IAFT TEAIT FT q6 | ST qrer /7
@iz o @ | § wwA g fa ag aga
T zHiAZ WA @ T WNE AW
e ArEn | ooy T aelY e g
Fr gfaur & falr aga & aF 7@ §)
AT 390 a3 w1 ghagr R quAr
FH F 71 Ffea I dwr sy §
gy saver 7 el | ad wrFgAr

In between session I should avail
that.

oft Aefay @ . s A1 OF A
TSB! AT AT A T HE GA AL |

It is a good thing if they can accept
it.

SHRI K. RAGHU RAMAIAH: Sir,
I have already explained in my open~
ing speech the circumstances under
which this concession of four gir
journeys during the session exceeding
75 days and two more journeys were
allowed. The whole spirit of it was
to enable the Members coming from
distant places Jike the East of India
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or the South of Indfa or may be any
part of India, who may be held up
here for such a long time, to go to
their constituency ang come back.
That is the only reason why this
concession is given.

So, it would not be consistent with
that thing if this 1s to be utilised
between the sessions also. If you
want such a facility, that is a diffe-
rent concession altogether. That is
a matter which is not within the
scope of thig present Bill.

SHRI VASANT SATHE: There is
not much of a principle involved.
This is just to go to his constituency
and to come to Delhi. This is also
important. So, why don't you accept
hig amendment when no principle as
such is involved?

SHRI K. RAGHU RAMATAH: It
is quite possible that a Member uti-
lising all the passes in the inter-
session period might be inconvenienc-
ed if this is allowed during the ses-
sions. (Interruptions) So let us take
what is given in the Bill, as J said.

MR. DEPUTY-SPEAKER: I shall
now put the amendment moved by
Shri Ramavatar Shastri to the vote
of the House.

Amendment No. 12 was put and
negatived,

MR. DEPUTY-SPEAKER: The
question is:
“That Clause 5 stand part of the
Bill”. .
The motion was adopted.
Clause 5 was aqdded to the Bill.
New Clause 5A

MR. DEPUTY-SPEAKER: There
are amendments by Shri D. N.
Tiwary seeking to introduce a New
Clause. Do you want to move that?

SHRI D. N, TIWARY (Gopalganj):
Yes, 8ir. T beg {0 move:

‘Page 2~ —
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after line 18, insert—

‘5A. I sectfon 6B of the principal
Act, for the words “the spouse”
the words “any member of the
family” shall be substituted.” (40)

Ay amyT g fema § 1 g e
Mg e farmr d fe @
Ju ¥ wfaaT OF THT GIY EES
N XA AR AN Afex fowr
aeedl % sy AfY §, A = eahw
T, ¥ @ gy ¥ dgew @y §)
W 9 ¥ gere e e A §,
foms eer i §, SR Wi s v
wiafedy & s o) 3o a=d &) 7®
feafwfaimr §Fm 1 va forg saet a8
e AT Tfgy fr 3 wo et wiael
TEAT R AT TR AT AT qH 0 g|A
T &1 ¢ wiafom o ) ar
{1 A Mg F7 A%g oy & fw qumw
el #) 4g wiafadt & s /R faly
1 Iu¥ Ffaa 7 far wirn

SHRI K. RAGHU RAMAIAH: This
is a suggestion which the hon. Mem-
ber has made. It is not now a part
of the Bill. It is a suggestion which
you are making.

SHRI D. N. TIWARY: Kindly
accept this amendment when it is in
order.

SHR1 K. RAGHU RAMAIAH: Sir,
Government has considered many
suggestions to the one made by the
hon. Member just now. 1 would re-
quest the hon. Member to take what
is given,

SHRI N. K. P. SALVE: You sym-
pathise with Member like Shri Gupta
who does mot have a spouse!

SHRI K. RAGHU RAMAIAH: 1}
do it on other grounds!

MR. DEPUTY-SPEAKER:
put his amendment to the vote.

I ghall
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SHRI D, N. TIWARY: ¥ he is not
uccepting it, T shall withdraw it.

MR. DEPUTY-SPEAKER: Does

the hon. Member have the pleasure
of the House to withdraw his amend-

ment?

\
SEVERAL HON. MEMBERS: Yes,
Sir.

The amendment was by leave, with-
drawn.

Clause 6.—(Insertion of new section
6C.)

MR. DEPUTY-SPEAKER: There
are amendments by Shri E. R. Krish-
nan. He is not here. Shri Dhote,
are you moving your amendments?

SHRI JAMBUWANT DHOTE: I
beg to move:

“Page 2,—
for lines 16 to 28 substitute—

“6C. Every member of Parlia~
ment shall be entitled to travel by
road, rail, steamer and air without
any restrictions during his term
and thereafter also”, (36)

MR. DEPUTY-SPEAKER: 1 shall
put his amendment to the vote. Or
do you want to speak on this?

oft adw 12 : uw wgrT,
day qeedt w1 Fom 3 w7 wfawT g
frdrs Fqrr FT R E 1 A T QY
¥g ez § 9z 78 W@t § O 3w
T 7f), afer TR A=Y FT gAY
oY g =nfee | gag aEedt S oo o
W, a9% AT AT AT A A=A
¥ giaearg s & §, w7 & qvw-Ava
& 9 § 39 aww Wt ST @ girad
Frw At wifgq Wi oy & o Sy
giearg ot e AT ATE i
w §, T ea-drere g1 Y 3T 3A%
a3 gAY sfigq 1 g A i {4

Bill

SHRI K. RAGHU RAMAIAH: I
am not accepting the amendment.

MR. DEPUTY-SPEAKER: I will
put the amendment to the vote of
the House.

. Amendment No. 838 was put and
negatived,

MR. DEPUTY-SPEAKER: The
question 1s:

“That Clause 8 stand part of the
Bill.”

The motion was adapted,
Clause 6 was added to the Bill

Clause 7— (Insertion of new section
8A))

SHRI K. RAGHU RAMAIAH: 1
beg to move:

Page 2,— v
for lines 34 to 42 substitute—

“to every person who has served
for a period of five years, whether
continuous or not,—

(i) as a member of the Council
of States; or

(ii) as a member of the House
of the People; or

(iii) partly as a member of the
Council of States and partly as a
member of the House of the
People; or

(iv) as a member of the Provi-
sional Parliament; or

(v) partly as a member of the
Provisional Parliament and—"
(1)

Page 2,—
After line 51 insert—

“Explanation.—For the purpose
of clauses (iv) and (v) of sub-~
section (1) “Provisional Parlia-
ment” shall include the body which
functioneq as the Constituent
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Assembly of the Dominion of

India immediately before the com-
mencement of the Constitution.” (2)

SHRI BIBHUTI MISHRA (Moti-
hari): I beg to move:

Page 2,—
after line 51 insert—

“(1A) Where a person is entitled
to any pension under sub-section
(1), he shall also be entitle to such
medical facilities for himselt/
herself and his/her spouse and
dependent children as may be pres-
cribeq by rules.

(1B) Where a person is entitled
to any pension under sub-section
(1), he shall also be entitleq to one
free first class and one free second
clsas railway pass which shall
entitled him to travel at any time
by any railway in India™ (10)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 3,— .
after hne 16, msert—

“(iv) has an annual income from
other sources of rupees five thou-
sand and ghove.” (17)

Page 3, line 20,—
Add at the end—

“or as long as his annual income
remains rupees five thousand and
above™ (18)

SHRI M. C. DAGA: I beg to move:

Page 3,—
After line 41, insert—

“8B. In case the person mention-
ed in sub-section (1) of section 8A
dies after serving as a member for
wu periog of one term or more and
if he is surviveg by his wife, who
has no means of livelihood, ¢he
shall get the pension till the
survives.” (19)

Bill
SHRI SHIVAJI RAO § DESH-

MUKH (Parabhani): I beg to move:

Page 2,—
after line 51, ingerte=

“Provided further that in the
case of a person who served Fourth
Lok Sabha as a member since first
sitting till the dissolution ‘thereof
it shall be deemed that such a per-
son has serveq for full periog of
five years.” (22) .

SHRI DINESH CHANDRA GO-

SWAMI: (Gauhatl): I beg to
move:

Page 8, line 6,—
after “becomes” ingert—.

“a member of Council of Minis-
ters in the Centre or in any State
or Union territory or” (31)

SHRI S. M. BANERJEE: I beg to

move:

Page 3,—
after line 16, insertw

“(iv) is already in receipt of in-
come from other sources amounting
{o Rs 5000/- or more per annum.”
(32)

Page, 3, line 2.—
ndd at the end—

“or continues to receive an in-
come of Rs. 5000/. or more per
annum from other sources” (33)

SHRI JAMBUWANT DHOTE: I

beg to move:

Puges 2 and 3,—
for lines 31 to 51 and 1 to 41 res-

pectively substitute.

“8A (1) Every ex-member of
Parliament shall receive for life an
honorarium of Rs. 550 (five hun-
dreq and fifty rupees) irrespective
of his term and in addition, he ghall
be entitled to the facility of un-
restricted travel.
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(2) the facilities mentioned in
sub-section (1) shall be provided to
such members of Parliament only,
who while taking the oath mske a
declaration and take an oath that
the honorarium shall henceforth be
his only means of livelihood and
that he shall forego all other fin-
ancial resources;

Provideq that the members of
Purliament who do not take such
an oath and make such a declara-
tion shall not be entitled to this
honorarium and their membership
shall be terminated.” (37)

SHRI K. RAGHU RAMAIAH:" I
beg to move:

Page 3,—

after line 41, insert, namely: —

“(4) In computing the number of
years, for the purposes of Sl'xb-
section (1), the period during
which a person has served as a
Minister as defineg in the Salaries
and Allowances of Ministers Act,‘
1952 (58 of 1952), or an Officer of
Parliament as defined in the Salar-
jes and Allowances of Officers of
Parliament Act, 1953 (20 of 1953),
(other than the Chairman ~f the
Council of States), or both, by
virtue of his membership in the
House of the People or in the
Council of States shall also be
taken into account”. (43)

SHRI S. M. BANERJEE: Mr.
Deputy Speaker, Sir, my hon. friepd,
Shri Indrajit Gupta while speaking
on this Bill mentioned about these
amendments moved by us and ex-
plained as to why we want to restx:ict
the pension to these who are getting
less than Rs. 5000. The amendment
reads:

“Page 3,—

after line 16, insert—

“(iv) is already in receipt of
income from other sources amount-

Bill
ing to Rs. 5,000 or more per annum.”

The second is:

“Page 3, line 30—add at the end—
‘or continues to receive an income
of Rs. 5,600 or more per annum
from other sources’”

Shri Raghu Ramaiah has made a
wrong comparison, or he never wanted
tomake & comgerison, between freedom
fighters and ex-HPs. It is an admitted
fact that most of the members of this
House are freedom fighters.

AN HON. MEMBER: Not miost.

SHRI S. M. BANERJEE; Many.
Those who are not freedom flghters
here are here only because of the
sacrifices of the freedom fighters. We
have conveniently forgotten that they
were given only Rs. 200, anq Rs. 100
by the State Governments which
I think has now been raised to Rs, 200.
I and my party cannot justify the
proposition that MPs who have served
for only one term should be given
Rs. 300 or Rs. 350 whereas freedom
fighters who have practically spent
the major portion of their lives in
Jjail should be given only Rs. 200.

MR. DEPUTY-SPEAKER: The Mi-

nister has replied to that. You are
repeating,

SHRI S. M. BANERJEE: Freedom
fighters are not allowed pension if
they have an income of more than
Rs. 5000 per annum.

There is another point T wouid like
to bring to the notice of the House.
When we pleaded that the DA of the
government employees should be
merged with pay for the purpose of
pension, we were told that the time
is not opportune. We were told by
the Finance Secretary, Shri H. N. Ray
and other all powerful Secretaries in
the meeting of the JCM when we
wanted a merger of DA at 272 points
as per the recommendation of the
Pay Commission, that the time is not
ripe for this and we should use
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some other opportunity tp raise such
issues. When this point was raised,
we knew that this merger was for
pension only ang this could not help
the government employees imme-
diately: this would be of bhelp to
them only when they retireq after 55
or 58. But that was not considered.

T still request the hon. Minister to
kindly realise the awkward situation
which we are likely to face if this Bill
is passed and pension is given:

SHRI VASANT SATHE: Once
this Bill is passed, your case will be
strengthened.

SHRI S. M. BANERJEE: I do not
know it it will be pasesd. I do not
know what will happen. A cardiac
patient like me may not survive to

get the pension.

Thig is a harmless amendment that
those people who have an income of
more than Rs. 5000, who are ubove
the income-tax exemption level
should not get pension at all. The
hon. Minister must have thought over
this. I would like to know whether
the second reply will be favourable;
he must have thought over it.

MR. DEPUTY-SPEAKER: You
have made the point. Why repeat it?

SHRI S. M. BANERJEE: I am
trying to convince him, not you.

MR. DEPUTY-SPEAKER: You
have made your point very effective-

ly.

SHRI S. M. BANERJEE: But are
you convinced? If you are, kindly
try to convince him so that he may
give a convincing reply.

MR, DEPUTY-SPEAKER: To
avoid confusion, I will go serially
and ascertain from the memberg who
have moveq their amendments.

Bin 8
o frgfe Rt : (sifigrér)
WrETN TN, T W A Y vy
ofr ¥ xu frw & oyt ¥ 9% g
B E 1w faw & qut Wt ¥ quwr
g . * gm, withe
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fear ¥ 1 o aw arferrid fawew 2w
¥ ®TH G, aw 6 AN I gAAT
T T | FET A o W @ e
LG AT gt ot wewr
47 § ®ifs 3¥R¥a fawar ammar
3 Wi derorngfe @ ofr &
& ARt N 78 wfsargdt N aw ww
& fear ¥
Fa wirsie agy § fie &F o o
o Qe At aur I F g
w1 ¥ A &, T % A oA 3, 7
wawar, w7me, foedt, vaf, FAgR ¥
¢, maR oY g W7, e g
sty ot Fargre & widt &, Formraly Wy gt
9T g3ve wre §, fagre ¥ O yfeay
T & ugi o fif qear § o oz glaay
afl 3 1 ww afz fagre ST TEo
Qo dlo AWIT 98 A IX WYX a¥
fawelt Frr oy, ot WA o o
Wy, ...
ot AT et : qzAr &
i a, o Ao THo TAo T
AT §F QT E |
ot faufe e : o) foree gm Wit
&1 grE ) v §, I 9T T Aaw
i &1 faod o § drcaer o1 —
Tgt &7 a7 AR dararfowe atw o
#1E et At Y, s el SR
¥ wiw U NT A 75—80 AT
T & | iy da ol vt @
fr 9% fx Afeww dfefedor o
Tifed 1 @ ¥ AW @ mwey
Dqmgmig ogtdfere dfefeda
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wft ¢ W I ZEd g o WY
HIX BTN TF, A 99T o e
fegroma 1 fogargfenal o <@
o T fararT v X oY sfag anl wY0
wT 3g % 5 g faegr war & @Y
% faggr v qm, wfew g agw sfag
g¥aT §, ¥9 9T ITHT qIE N €@
gy )

st TR wWedt ¢ JurAw
gRE, WU g GWET &y o
FATT WY ) @D F@ T § )
frT ¥t wroraAT 5T Y A @,
ITH A0 AT o WA | QEr wT !
Y Tt 9T AAr gt v oy
farr mar, W@ WY ST @A @
¥ gra grg @ A1 frw qferw &
AT T 3T ¥ N @-AT ;W
wag R AT e, ...

ot Wi @ : (NET) 25 wW
Bag

ot TRENT qent i g aET #
a7 gaeg wETe wew @ fn
@aar gafaat & wuw faeet
Tfgy—g MFT ATHL Y TR OF
FY ATAT WT LT 9T 1 A 12 FHAILH
TN AT GATtaay oy FoT forer <@t
2 Hferanfag iy ? I 200
W FP OFRAWE TEC § —TET
& #rr § forreY 300 T9Y, 400 T9Y
a1 500 W wEgw e ®@ &1 ww
fewrw a8 & fir ot o ExqAaT §ATEY
agl 8, § ercwrar Gaifaal & g RTAE
FAY | QAT FATR 750 qETROT A
FANY 150 IA AT AT §,
ot grnfadi 1 a9g ¥ w9 €7
W e qgt w43 gA & | T AW W
25 8T & &% /T 200 TYAT IATAET
fivar &, &P oy gwr vy Peerae &%

8ill
&Y ZuFY 300 X ¥ 500 TR HENT
Fuw fadfl-—wvar Ty eoT SRS
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ot aww w3 ;e wewy e
g & fir sy ¥ rfraniie ot g
T 7 @ &) @y ofearie W
ot forer g1 & A IR S & WO
¥ forer <y €, 9@ i Ty @ ¥ 9N
dav 7gf fawmr a1, I Wy EEA
& fax oot I o 200 T
Yoy wre foemr @0

St twaT sl o & qemr w7
@, W9 a7 Nfedm 0 & oqor
femc @ @ g )

MR. DEPUTY-SPEAKER: This
point about freedom fighters has been
made and the minister has replied to

it. The same point should not be
repeated.

ot TR TRdt 3T wiel
ar s &1 ww aw MY g w7 faar
gram cafoa ¥wg wr g e e
garfaat ¥ §T 9T THET VST WHY
Tt a3 o

MR. DEPUTY-SPEAKER: You
are speaking on the amendment and
making a full-filedged speech repeat-
ing the same points which have been

replied to.

ST TmMEAT KRN ¢ WY IR
aig § ¥few A AT 7 oww At

e
MR. DEPUTY-SPEAKER: The
same point cannot be repeated.
Wt TmAare awedt: # o w7

@ § | s Jaft &7 oAy
AT AT Jg7 AAv €, IT4 Gy gy
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T |ATH W27 & ooy emwf;d‘w
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In case the person inentioned in

sub-section (1) of section BA dies
after serving as a member for a
period of one term or more and if
he is survived by his wife who has

no beans of livelithood, she shall get
the penson till she survives,
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SHRI SHIVAJI RAO S. DESH-
MUKH (Parbhai): While welcoming
this measure, I am hoping =gainst
hope that it cannot be the intention of
the government to deny this benefit to
those members who have been elected
for the full term by their electorate but
who coulq not complete the preseribed
five year term for no fault of theirs,
because of the premature dissolution
of the House. Under the circums-
tunces, I beg to differ from the Min-
ister of Parliamentary Affairs. I am
not speaking of the feature. The
Prime Ministcr of a future House may
he 1n a position to dissolve the House
withiy a few months of its election.
But my amendment specificallv relates
to the membeis of the Fourth Lok
Sabha, who were elected for a full
term of five years, but who were ae-
nied of this privilege of serving as
the members of this House for the full
term for which they had been elected,
because of the act of dwsclution,
Thereforc, 1 hope the Minister will
accept my amendment, which speci-
fically refers to this.

15 hrs.

While on this point. Jet me make
this point explicitly clear, The ex-
pression “one term” will not fulfil the
purpose of the present Bill, because it
would mean also a term which has
been terminateg earlier by dissolution.
Even the expression “four years” may
not fulfil the objective of the Bill, be-
cause a member who has been elected
on a bye-election may still have to
serve some more time to become eli-
gible for pension. Since my amend-
ment specifically refers to the mem-
bership of the Fourth Lok Sabha, it
may be accepted.

ITHT W
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SHRI DINESH CHANDRA GOS-
WAMI (Gauhbati): Mr. Deputy-
Speaker, my amendment deals with a
defect in the drafting of the Bill
which the Minister has brought for-
ward. Under the provisions of the
Salaries and Allowances of Members
of Parliament Act, a Minister is not a
Member,

MR DEPUTY-SPEAKER: He has
brought forwarq an amendment,.

SHRI DINESH CHANDRA GOS-
WAMI: He has clarified it in his
amendment by saying that if a Mem-
ber ig a Minijster for five years and then
be retires, he will be entitled to pen-
sion, I am not quarrelling on that. I am
quarrelling on a different proposition,
If a member is entitled to p:nsion, if
he subsequently becomes a member of
this House, he is entitled only to the
pencion, not to salary ang pension.
Suppose I retire today; I am entitied
to pension. If I am re-elected, I will
be entitled only to the difference be-
tween the pension and the salary.
But if that person becomes a Minister,
under the provisions of this Bill, he
will be entitleg to the salary of a
Minister as well as pension, Because,
under sub-clause (2) of clause 8A,
where any person entitled to pension
under sub-section (1) is elected to the
office of the President or Vice-Presi-
dent or is appointed to the office of the
Governor of any State or the Ad-
ministrator of any Union Territory, he
is not entitleg to the pension. Simi-
larly, if he becomes a member of the
Council of States or the House of the
People or any Legislative Assembly of
a State or Union territory or any
Legislative Council of a State or the
Metropolitan Council of a Delhi, he is
not entitled to pension. If he is em-
ployed on a salary under the Central
Government or any State Govern-
ment, or any corporation owned or
controlled by the Central Govern-
ment or any State Government, he
will not be entitled to any pension,
because he gets a remuneration, But
the Minister gets a salary, and not a
remuneration. Therefore, the four
categories which have been exempted

Bill

do not include a Minister, More par-
ticularly, there may be g person who
has become a Minister who is not a
Member of either House, because he
can do so for six months. In that
case, will he be entitled to both sa-
lary as a Minister as well as the pen-
sion? I am raising this point because
the Minister gets his salary and not
remuneration. Therefore, a Minis-
ter will be able to claim both the sa-
lary and pension. How are you going
to protect it?
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SHRI K. RAGHU RAMAIAH: )
bave checked up the point raised by

Shri Goswami. Hig spprehensien is
that a Minister will driw both pension
and salary. I would like to draw
#ttention to the languege at page 83,
lines 1 to 15, of the Bill It resds as
{ollows:

“(2) Where any person entitled to
pension under sub-gsection (1)~

s (21

(iii) ig employed on a salary
under the Central Government
or any State Government..,. or be-
comeg otherwise entitled to any re-
muneration from such Govern-
ment...." .

“Such Government” means Centra] or
State Government. The Minister’s
salary is remuneration from the Gov-
ernment, Therefore, it is covered by
that,

SHRI N. K. P. SALVE: Does the
Minister receive remuneration?

SHRI K. RAGHU RAMAIAH:
Salary ang remuneration are all the
same, Remuneration includes salary
and salary includes remuneration, If
there is any doubt, if there is any
legal necessity to further clarify it,
we shall examine it. I assure you that
we will not allow the Minister to draw
both salary and pension.

As regards the other point raised by
Mr. Goswami that a Minister can be
a Minister without becoming a Mem-
ber, if he sees my amendment, we have
said, “Whoever becomes a Minister by
virtue of the membership of the House
of the People”. So, that is covered.

Regarding the point raiseq by Mr.
Bibhuti Mishra, there is already a
circular issueq by the Ministry of
Health. It reads;

“The undersigned is directed to
say that medical facilities under the
C.G.H.S, Scheme which are at pre-
sent available to the Central Gov-
ernment servants residing in Delhi,
New Delhi, Bombay, Aliahabad,
Meerut, Kanpur, Nagpur, Calcutta,
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Madras, Bangalore ang Hyderabad,
in the areas covereg by the C.GHS.
Bcheme, the Government have de-
cided to extend the same facilities
also to ex-Members of Parliament
Tesiding in any of the cities men-
tioned gbove.”

Mr. Bibhutj Mishra has raiseq a much
wider point that the medical facilities
should be given in other places also
wherever there gre same facilities
available. That can be done by an
executive order. I shall corvey the
remark made by Mr. Bibhutj Mishra
to the Health Minister.

Regarding the comparison made
with the pension of freedom fighters,
I think, I have sufficiently clarified
8t. As regards the point as to why
there should not be a limit of Rs, 5000
income, I have glready explained it.

'The other concept raised by the hon.
Member, Mr, Daga, is: Why not pay
the pension to the widows of the ex-
MPs also? This is a new concept:
this is a family pension. Without
casting any reflection on the Members
of the Joint Committee on Salaries ang
Allowances of Members of Parliament,
I would say, they have not made any
such recommendation, In fact, I
would like to pay a compliment here
and now to Pandit D. N. Tiwary and
bis successor, Mr. R. S. Pandey, and
other Members of the Joint Committee
for the valuable contribution they
have made and the efforts they have
taken in drawing the attention of the
Government to thig pension scheme. I
must admit that the Joint Committee
on Salaries and Allowances of Mem-
bers of Parliament hag not made any
recommendation about the family
pension. This is a new concept.
Therefore, there was no occasion for
the Government to examine that. I
think, I have covereq all the points.

Ag regards the point raised by Mr.
Shivaji Rao 8. Deshmukh about the
Fourth Lok Sabha Members, that we
should look backward and not for-
ward, I gay, Parliament hag to look
both backward and forward,

MR, DEPUTY-SPEAKZR: Now, !
take thege amendments gerially. There
are quite 8 number of them.

First, I would take amendment Nos,
I, 2 and 43 moved by Shri K. Raghu
Ramaiah. I put them to vote. The
question is: TN

Page 2,—
for lines 34 to 42 substitute—

“to every person who has serv-
ed for a period of five years, whe-
ther continuous or not,—

(i) as a member of the Coun-
cil of States; or

(ii) as a member of the House
of the People; or

(iii) partly as a member of
the Council of States and partly
as a Member of the House of
the People; or

(iv) as a member of the Pro-
visional Parliament; o>

(v) partly as a member of the
Provisional Parliament and—"
1)

Page 2,—

after line 51, insert—

“Explanation—For the purposes
of clauseg (iv) and (V) of sub-
section (1) “Provisional Parlia-
ment” shall include the body
which functioneg as the Consti-
tuent Assembly of the Dominion
of India immediately before the
commencement of the Constitu-

tion.” (2)

Page 3,—
after line 41, insert, namely: —

“(4) In computing the number of
years, for the purposes of sub-sec-
tion (1), the period during which a
person has served as a Minister as
defined in the Salaries and Allow-
ances of Ministers Act, 1952 (58 of
1952), or an Officer of Parliament as
deflned in the Salaries and Allow.
ances of Officers of Parliament Aci,
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1053 (20 of 1933), (other than the
Chairman of the Council of States),
or both, by virtue of his membership
in the House of the People or in the
Council of States shall also be taken
into account.” (43)

The motion was adopted.

MR. DEPUTY.-SPEAKER: Now, I
toake amendment No. 10 moved by
Shei Bibhuti Mishra,

SHRI BIBHUTI MISHRA : I want to
withdraw my amendment,

MR. DEPUTY.SPEAKER: Does he
have the pleasure of the House to
withdraw hig amendment?

SOME HON. MEMBERS: Yes.

Amendment No. 10 was, by leave,
withdrawn

MR. DEPUTY-SPEAKER* There are
amendment Nos 17 and 18 moved by
Shri Ramavtar Shastri. I put them to
the vote of the House

Amendments Nos. 17 and 18 were put
and negatived,

MR. DEPUTY-SPEAKER . Mr. Daga

SHRI M C., DAGA: I want to with-
draw my amendment

Amendment No. 19 was, by leave,
withdrawn.

MR, DEPUTY-SPEAKER: Mr. Desh-
mukh

SHRI SHIVAJI RAO §S. DESH-

MUKH: I want to withdraw my
amendment.

Amendment No. 22 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKHR: Mr. D. C.
Goswaml,

,SHRI DINESH CHANDRA GOB-
WAMI: In view of :the Minister's
reply, I want to withdrew my amend.
ment,

Amendment No. 31 was, by leave,
withdrown.

MR. DEPUTY.SPEAKER: Amend-
ments Nos, 32 and 83, moved by 8hr1
Indrajit Gupta...

SHRI INDRAJIT GUPTA: 1 pross
them.

MR. DEPUTY-SPEAKER; I now puf
Amendment No. 32 to the vote of the
House. The question is:

“Pagc 8,
after line 16, ingert—

“(iv) is already In receipt of
income from other sources amount.
ing to Rs. 5000/. or more per
annum,” (32)

The Lok Subha divided:

Division No. 6]
AYES

[15.22 hrs.

Banerjee, Shri S. M.
Bhaura, Shri B. S,
Chandrappan, Shri C. K.
Gupta, Shri Indrajit

Jha, Shri Bhogendra
Jharkhande Rai, Shri
Krishnan, Shrimati Parvathi
‘Madhukar’, Shri K. M,
Manjhi, Shri Bhola
Mayathevar, Shri K.
Muruganantham, Shri 8. A.
Pandey, Shri Sarjoo
Reddy, Shri Y. Eswara
Saksena, Prof. 8. L.
Sambhali, Shri Ishaque
Sen, Dr. Ranen

Shastri, Shri Ramavatar
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Ags, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

‘Banera, Shri Hamendra Singh

Barman, Shri R. N.

Barua, Shri Bedabrata
‘Basappa, Shri K.
‘Basumatari, Shri D,
Bhattacharyyia, Shri Chapalendu
‘Bheeshmadev, Shri M.

Bist. Bhri Narendra Singh
Brahmanandji, Shri Swamj
Chakleshwar Singh, Shri
_Chaturvedi, Shri Rohan Lal
Khaudhari, Shrj Amarsinh
Thandhary, Shri Nitiraj Singh
Chhotey Lal, Shri

Daga, Shri M. C.

‘Darbara Singh, Shri

Das, Shri Anafi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas

Deo, Shri S. N. Singh
Desai, Shri D. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shiva)i Rao S,
Dhamankar, Shri

Dharamgaj Singh, Shri
Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Ganga Devi, Shrimatj
Gangadeb, Shri P,

By
Gavit, Shr1 T. H.
Giri, Shri 8, B.
Godfrey, Shrimati M.
Gomango, Shri Giridhar
Gopal, Shri K.
Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri
Jadeja, Shri D. P.
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatla] M,
Kadam, Shri J. G.
Kader, Shri S. A,
Kailas, Dr.
Kakodkar, Shri Purushottam
Kamtle, Shri T. D.
Kaul, Shrimati Sheila
Kavde, Shrj B. R,
Kinder Lal, Shrf
Kisku, Shri A. K,
Kolok], Shri Liladhar
Krishnan, Shri G. Y,
Kureel, Shri B. N.
Lakkappa, Shri K.
Lasker, Shri Nihar
Lutial Haque, Shri
Mahe)an, Shri Y. S.
Maharay Singh, Shri
Majhi, Shri Gajadhar
Mardal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manbar, Shri Bhagatram
Maurya, Shri B. P,
Mirdha, Shri Nathu Ram
Mishra, Shr: Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Modi, Shrj Shrikrishan
Mohammad Tahir, Shri
Mohammaq Yusuf, Shri



99 Selerias & Aticuantes mt*m~quﬁhmv

Mohapatra, Shri Shyuni Sundler
Mohsin, Shri . H.
Muhsmmed Shetift, Sh¥#i
Murmu, Shri Yégesh Chandra
Nayak, Shri Baksi

Negi, 8bri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandit, Shri 8. T.

Panigrahi, Shri Chintamani
Paockai Haokip, Shri

Patel, Shri Arvind M,
Patel, Shri Natwarlal

Patil, Shri Anantrao
Patil, Shri S. B,

Patil, Shri T. A.
Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Surat Prasad, Shri
Ramji Ram, Shri
Remrhekhar Prasad Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada

Rao, Shri Rajagopala

Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri K Remakrishna

Reddy, Shri M. Réfé Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V,

Reddy, Shrt Si#ram
Richhariya, Dr, Govind Das
Roy, Shri Bishwanith
Su'ni, Shri Mulki Raj
Salve, Shri N. K 8.
Sangliana, Shrj

Sankata Prasad, Dr.

Sathe, 8lri Vasant
Satpathy, Shri Dévehdra
Savitri Shyam, Shirimdtl
Sethi, Shri Arjun

Stailani, Shri Chandra
Shankar Bev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P,
Sharina, Shri R. N.

Shastri, Shri Raja Ram
Shasiry, Shri Sheopujan
Shetty, Shri K. K.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S, M,
Sinha, Shr1 Nawal Kishore:
Sohan Lal, Shri T.

Sokni, Sardar Swaran Singh
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Tarodekar, Shri V. B.

Tiwari, Shri Chandra Bhal M....

Tiwary, Shri D, N.

Tormbi Singh, Shri N.

Tula Ram, Shri

Tulsnam, Shri V.,

Uikey, Shri M, G.
Unnikrishnan, Shri K. P.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Singh
Yadav, Shri N. P.

pe. |
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MR, DEPUTY-SFRAKER: The re-
mit® of the division is: Ayes 17;
Noes 171,

The motion was negatived.

MR DEPUTY-SPEAKER: Now, I
will sut amendments 33 and 37 to
vate,

Anendments Nos. 35 and 37 were put
and negatived.

MR. DEPUTY SPEAKER: Now, the
question is:

“Phat clause 7, as amended, gtand
port of the Bill"”

The motion was adopted,
Clause 7, as amended, was added to
the Biil.

Clause 8 was added to the Bill.
Clause 1, the Enmacting Formula and
the Title were added to the Bull.
SHRI K. RAGHU RAMAIAH. Sir,

I beg to move:
“That the Bill, as amended be
passed.”
MR. DEPUTY-SPEAKER: The
question 1s°

“That the Bill, as amended be
passed ”

The motion was adopted,

—

15.23 hrs

STATUTORY RESOLUTION RE.
CONTINUANCE OF PROCLAMA-
TION IN RELATION TO THE STATE
OP GUJARAT—Contd,

MR DEPUTY-SPEAKER. Now, we
take up the further consideration of
the Statutory Resolution in respect
of the State of Gujarat.

Shri Natwarls] Patel to continue
his speech.. . (Interruptions)

Hon. Members who want to go out,
may please do so quietly. Please go
with 2 whimper and not with 3 bang:

SHRI NATWARLAL PATEL
(Mehsana): Sir, I rise to support the
resolution moved by the Home Min-
ister for the extension of President's
rule in Gujarat.

Sir, before President's rule was
mnosed in Gujarat, the Janata Front
Ministry was ruling. Yesterday 1
had given some reference to what
the Janata Front Ministry ¢id. I de
not know why my friend, Shri Ma-
valankar feels hurt.  According to
me, Mr, Mavalankar claims to be an
Independent Member of this hon.
House. I pity for him. I know very
well that he was elected to thas House
with the support of the Opposition
Parties of the Gujarat State. That
is why he feels his obligation by
showing some sympathy here like
this.

SHRI P. G, MAVALANKAR (Ah-
medabad); On a point of order, Sir.

SHR!I NATWARLAL PATEL: I am
not yielding.

MR. DEPUTY-SPEAKER" He is on
a point of order.

SHRI P. G MAVALANKAR: My
point of order is this. I am gomng to
speak later on, with your permission,
in this debate. Therefore, I do not
want to reply to any hon, Member
about any points. My point of order
is this: can any hon Member of the
House refer to any other hon. Mem-~
ber's election, irrespective of facts?
Has he got the lhiberty to speak irres-
pective of facts? Because he is bring-
ing in individual considerations, my
point of order is .

*Shr: Appalanaidu also recorded hig vote for NOES,



